
IN THE CENTML ADMINISTTIVE TRIBUNAL HYDERABAD BENCH AT HIDERABAD 

O.A.NO. 253/93. 	 - 
Date of Order: 29-3-93. 

Between: 

v.Ramaiah.- Applicant. 

and 

i. superintendent of Post Offices, 
Thamam Division, kCarnmam. 

2. Chief Postmaster General, A.p.circle,Hyderabad. 

Respondents. 

For the Applicant: Mr.S. 

For the Paspondeflts Mr.N.V.Ramafla, Addi.GSC. 

CORAM: THE HON 'BLE MR. JUST ICE V. NEELADRI RAO : VICE QAI RViAB 

AND 

THE HON 'BLE MR. R.13ALASUBRN4A' 	: NE?ER(ADMN) 
The Triounas 

Admit: Notibe. Post in the usual course for final 

hearing, for counter in the meanwhile. Status quo as on today 

shall be maintained. 

a Re g ist ra (L) 

The Superintendent of Post Of fices, 
Tharnám Division, }thammam. 

The chief Postmaster General, A. P. Circle, Hyderabad. 

One copy to Mr.S.Ramakrishna Rao, Advocate, CAT.Hyd. 

One copy to Mr. N. V. Ramana, Adcil.CGSC.CAT.Hyd. 

One spare copy. 

pvm 
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YPED BY 	COMPARED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABArJ BENCH AT HYDERABAD. 

THE HON'BLE MI.J1JSTICE V.NEELADPJ RAO 
VICE CHAI RMAN 

AND 

THE HON'BLE MR.R.BALASUBPAMANIAN 
MENBER(AaVIN) 

THE HON 1BLE 	. GANAaEIAR 
Y a a?2E(Jua4) 7L1)T 

DATED; 2C\_ 7 .993. c 

0 RDEE/JUMWf— 

R.P./ C.P/M.A.No. 

O.A.No. 

TANo• 	 (W.p,No 	 ) 

Admittedand.Irxterirn directions 

issued. 

?dlcjwed.. 

• 	Dis osed of with directions 

Dis issed as withdrawn. 

Dis isseci 

Di issed for default. 

Ord re4/Rejected. 

No rder as to costs. 

pvrn 




